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In the Madhya Pradesh High Court

Case No : Miscellaneous Criminal Case No. 46513 Of 2023

Munni APPELLANT

Vs

State Of Madhya Pradesh And Others RESPONDENT

Date of Decision : 13-10-2023

Acts Referred:
Code Of Criminal Procedure, 1973 — Section 482

Citation : (2023) 10 MP CK 0052

Hon'ble Judges : Anand Pathak, J

Bench : Single Bench

Advocate : R.K. Soni, Prabhat Pateriya

Final Decision : Dismissed

Judgement

Anand Pathak, J

1 . The present petition under Section 482 of the Cr.P.C. has been preferred by
the petitioner seeking fair and impartial investigation.

2 . Learned counsel for the petitioner prayed that present petition be allowed and
respondents/authorities be directed to decide the complaint of petitioner and do
just fair and impartial investigation in the matter and punish the accused persons
in the interest of justice.

3. Learned Public Prosecutor for the opposed the prayer and prayed for dismissal
of this petition.

4. Heard.

5 . Considering the facts situation of the case, it appears that petition suffers
from vagueness. In absence of specific pleadings, no such direction can be given.
Even otherwise, police authorities are always duty bound to ensure just, fair and
impartial investigation.

6. The present petition stands dismissed accordingly.
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